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Home Department. |
Mantralaya, Mumbai. 400032.
Date: 9" December ZU11.

No: - MCT —0611/673/CR—201/TRA-5 Whereas Motor Accidert Claims
Tribunals have been constituted in the State of Maharashtra under section-165 of
the Motor Vehicles Act, 1988; AND WHEREAS the continuous flow of accident
claims, inspite of the best efforts put in by the Motor Accident Claims Tribunals,
the pendency of the claims have not been reduced substantially;

' AND Whereas the object of establishing claims Tribunals under the Motor
Vehicles Act, 1988 will not be achieved unless the Motor Accident Claims are
disposed- off expeditiously by evolving some mechanism by implementing the
scheme of Evening Tribunals for disposal of motor accident claims in the State of
Maharashtra. :

AND Whereas it 1S expedient to frame appropriate rules with a view to
ensure smooth functioning of such Evening Tribunals;

NOW Therefore, in exercise of the powers conferred by the Proviso to
Articles 309, read with Articles 277 and 235 of the Constitution of India and of

all other powers enabling it in this behalf, the Governor of Maharashtra in

consultation with the High Court Bambay, hereby make the following rules for
;itroduction and implementation of the scheme of Evening Motor Accident

Claims Tribunals in the State of Maharashtra, namely: -

1. Short Titles: - These rules may be called the Maharashtra, Evening Motor
Accident Claims Tribunals Rules, 2011. =

Definitions:- in these rules, unless the context otherwise requires;

[

9. “Chairman” means the chairman of the Motor Accident Claims

" Tribunal and the District judge, who is designated as 2 Member of

Motor Accident Claims Tribunal in exercise of the power undet
Qection 165 of the Motor Vehicles Act, 1988;

b. * Evening Tribunal” means the Tribunal as notified under rule-6 of
these rules:

c. ¢ Government” means the Government of Maharashtra:
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« Member Evening Tribunal” means any person appointed under

d.
rule 4 of these rules, to preside over the Evening Tribunal;

e. ¢ Member of Staff” means any person or employee working in thic

' Motor Accident Claims Tribuiials:

f. «Fribunal” means The Motor Accident Claims Tribunal:

3, Jurisdiction of Evening Tribﬁnal?

(1) The Evening Tribunal shall have jurisdiction in respect of claims
under Section 140, 163/A and 166 of Motor Vehicles Act, 1988.

(2) The jurisdiction of Evening Tribunal shall be concurrent with the

Motor Accident Claims Tribunal.

4. Appointment of Presiding Officers of Evening Courts-

(1)

(2)

The High Court may appoint, depute or transfer any in-service judicial
Officer including the Chairman and the Members of the Motor
Accident Claims Tribunals and the District Judges designated as
Members of Motor Accident Claims Tribunals in exercise of the
powers under Section 165 of the Motor Vehicles Act, 1988, to work
as the Presiding Officer of Evening Tribunals.

The Government may, in consultation with the High Court, appoint
any retired District Judge as Presiding Officer of Evening lribunal,
provided that no person shall act as a Presiding Officer of the Evening
Tribunal after he has completed sixty five years of age.

5. Appointment of Member of staff of Evening Tribunal-

(1)
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The Chairman may appoint any serving member of the Staff to be a
member of the staff of the Evening Tribunal.

The Chairman may appoint any retired member of the staft to be a
member of the staff of the Evening Tribunal.

The number of staff shall not exceed three, which shall include one
Sheristedar. one Stenographer (Higher Grade) and one Hawaldar for

each Fvening Tribunal.
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Notification of the Evening 7Tribupal: - The High Court may. in
consultation with the Government. notify the Tribunals to be the Evening
Tribunals under these rules.

Working Hours: - Ajl Evening Tribunals shall sit in the evening everyvday
except on holidays, ordinarily working houxs of the Evening Tribunals

shall be from. 6 00 p.m. to 8.00 p.m.

PrOvided that the Chairman, Motor Accident Claims Tribunal.

Mumbai shall consider all the attending circumstances and use his discretion in
keeping the Evening Tribunal functional on working Saturday.

%

10.

Remuneration of the Presiding Officers of the Evening Tribunals and
members of staff in the Evening Tribunals: -

1) Where the in-service Judlcnal Officers are appointed to preside over the

Evening Tribunals, they shall be paid twenty percent of his last drawn
basic pay or an amount in the equlvalent revised pay-scale, whichever
~ is higher.

| 2) Every retired Judicial Officer, who has been appointed as the Presiding

Officer of the Evening Tribunal, shall get twenty percent of his last
drawn basic pay or an amount in the equivalent revised pay-scale,
whichever is higher. _

3) Every member of the staff appointed in the Evening Tribunal shall

- receive 20% of his basic pay.

4) Every retired member of the staff who has been appointed as member
of staff of the Evening Tribunal shall get 20% of his last drawn basic
pay.

5) Pay, allowance or honorarium payable to the Judicial Officers
appointed to preside over the Evening Tribunals and the members of the
staff shall be paid from the head "salary" of the concerned Motor
Accident Claims Tribunals.

Powers and duties of the Presiding Officers of Evening Tribunals:- =~

Any person appointed as the Presiding Officer of the Evening
Tribunal under rule 4 of these rules, shall be vested with powers to try the
cases mentioned in rule 3 of these rules.

Supervision and Control:- Subject to the overall control of the High
Court. the Chairman shall supervise and monitor the functioning of the

_Evening iribunal
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11. Conditions of the Service: - Save as otherwise provided by these rules,
the Presiding Officer of the Evening Tribunal appointed under Sub-rule (2} of
rule 4 and member of the staff appointed under rule 5 to work in the Even;jng
Tribunal shall be governed by the conditions as may be specified by the
Govgrnment by order. ‘ o
- Provided that, the services of the Presiding Officer of the Evening
Tribunals appointed under sub-rule (2) of rule (4) and member of staff appointed
rule 5 to work in the Evening Tribunal may be terminated by the Appointing
Authority at any time without notice and without assigning any reason and upon
such termination he shall immediately cease to hold such office.

- Provided further that, such termination of service shall not count adversely
-against that person in any manner.

11. Savings: - The law in force as applicable to the Motor Accident Claims
‘Tribunal shall also be applicable to Evening Tribunals notified under these

“rules. }

By order and in the name of the Governor of Maharashtra,

Principal Secretart-
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